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NHRC DEBUNKS CLAIMS | Notice issued in response to a complaint of April
2023 by the Govandi Citizens’ Welfare Forum, seeking NHRC’s intervention

Notices to BMC chief, ward officer,
collector, CP over manual scavenging

Manoj Ramakrishnan
MUMEA!

The National Human Rights
Commission (NHRC) has
issued notices to the BMC
chief, assistant municipal
commissioner (M-East ward),
district collector and the
Commissioner of Police [CP),
saying that the civic body is
violating human rights by per-
mitting manual scavengers o
clean sewage drains with bare
hands, risking their health and
lives. The agencies have been
asked to prepare a list of vic-
tims of manual scavenging in
the ward and reply to the
notice by October 24.

The notice was issued ear-
lier this week in response toa
complaint in April 2023 by the
Govandi Citizens’ Welfare
Forum, seeking the commis-
sions intervention in stopping
blatant violation of laws for-
bidding manual scavenging,
including the Prohibition of
Employment of Manual
Scavengers and their
Rehabilitation Act, 2013,

Advocate Faiyaz  Alam

—

A family cleaning a storm water drain that has become

TN X

a sewage channel -Mano| Ramakrishnan

WHAT NHRC SAID

The commission said that
there appearstobea
violation of the 2013 law

It said the M-East ward
has not replied to its
show cause notice in May
2024, astowhya
compensation of
750,000 each should not
be given to manual
scavengers for violation
of their human rights

It said that failure to
reply to the notice will
lead to coercive process
under the Protection of
Human Rights Act, 1993

Shaikh, the convenor of the
citizens group, said they pro-
vided the commission photo-
graphs as proof that labourers
were working in unsafe condi-
tions in Kamala Rajan Nagar
and Baiganwadi in M-East
ward. Dinesh Berdia of
Sangharsh, a group working
for the abolition of manual
scavenging and the caste-
based exploitation involved in

the work, said, "Govandi resi-
dents brought it w the notice
of the commission, but it is
happening all over Mumbai
Contractors entrust the work
o subcontractors who hire
unorganised labourers. They
do not care about the lives or
health of the workers and
their families” said Berdia.
The commission said that
the BMC appoints contractors

by inviting tenders for desilt-
ing of minor drains, road side
drains and culverts by using
manpower and machinery.
The contractor removes silt
and floating material from
minor nullahs and road-side
drains by deploying labourers
and machinery as these are
storm water outlets meant to
carry rainwater discharge.
However, human rights activ-

ists pointed out that in
Mumbai storm water drains
have become sewage lines,
with illegal discharge of
domestic and industrial waste.

In an earlier reply, the BMC
had told the commission that
desilting is undertaken by
manpower with safety gear,
sich as hand gloves, helmets,
reflecting jackets, safety shoes,
with contractors penalised for
lapses. In case the drains are
difficult for cleaning equip-
ment o access, CONractors
use labourers, but under pre-
cautions and safety advice of a
medical officer.

The commission debunked
the ¢claims, saying that
labourers were found cleaning
gutters with bare hands and
the authorities failed to
explain this in their report
dated Augunst 25, 2023. The
commission further stated
that even if it was the contrac-
tors who employed labourers
to clean the gutters, it does not
absolve the principal
employer (the BMC) of their
lability for safeguarding the
manual scavengers.
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News on Air

NHRC Issues notices to UP Police over death and injuries in Ghazipur
Lathi Charge

https://www.newsonair.gov.in/nhrc-issues-notices-to-up-police-over-death-and-injuries-
in-ghazipur-lathi-charge/

September 18, 2025 7:30 PM

National Human Rights Commission (NHRC) has issued notices to Uttar Pradesh
Director General of Police and District Magistrate of Ghazipur over the reported death of
a villager and injuries sustained by others in a police lathi charge on the 9th of this
month.

According to media reports, a villager had died and some others sustained injuries in a
police lathi charge while protesting against the installation of electricity poles. The
commission has asked for a detailed report on the matter within two weeks. According
to the media report, five police personnel have been placed under suspension after the
incident.
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NHRC issues notice to Chhattisgarh govt over unclaimed bodies in Raipur
hospital mortuary

https://www.hindustantimes.com/india-news/nhrc-issues-notice-to-chhattisgarh-govt-
over-unclaimed-bodies-in-raipur-hospital-mortuary-101758211519053.html

Sept 18, 2025 09:35 pm IST PTI

New Delhi, The NHRC on Thursday said it has issued a notice to the Chhattisgarh
government over reports that several unclaimed dead bodies had piled up in the
mortuary of the Raipur district hospital, as allegedly no place was allotted for their last
rites.

In a statement, the National Human Rights Commission observed that the dead "also
deserve last rites with dignity" in accordance with the religion they espoused.

The NHRC has "taken suo motu cognisance of a media report that a number of
unclaimed dead bodies are piled up in the mortuary of the district hospital, Raipur,
Chhattisgarh, as there is no place allotted for their last rites, which are being performed
by an NGO", it said.

The commission also observed that the content of the media report, if true, raises a
"serious issue of violation of human rights as the dead also deserve the last rights with
dignity".

Three unidentified bodies allegedly have not been sent even for post-mortem
examinations since last week, the statement said.

Accordingly, it has issued a notice to the chief secretary of the government of
Chhattisgarh, seeking a detailed report in two weeks, the rights panel said.

The commission also issued an advisory in 2021 for upholding the dignity and
protecting the rights of the dead. It said that it is a well-accepted legal position that the
right to life, fair treatment and dignity, derived from Article 21 of the Constitution of India,
extends not only to the living persons but also to their dead bodies.

According to the media report, carried on September 9, the district administration
allocated three acres of land for the last rites of unclaimed bodies about three years
ago, where the last rites of over 800 unclaimed bodies were performed by the said
NGO, the statement said.

"Reportedly, the land could be reused after refilling of the soil, but no action has been
taken by the district administration so far," it added.
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NHRC issues notice to Chhattisgarh govt over unclaimed bodies in Raipur
hospital mortuary

https://www.ptinews.com/editor-detail/NHRC-issues-notice-to-Chhattisgarh-govt-over-
unclaimed-bodies-in-Raipur-hospital-mortuary/2928205

NEW DELHI: (Sep 18) The NHRC on Thursday said it has issued a notice to the
Chhattisgarh government over reports that several unclaimed dead bodies had piled up
in the mortuary of the Raipur district hospital, as allegedly no place was allotted for their
last rites.

In a statement, the National Human Rights Commission observed that the dead "also
deserve last rites with dignity" in accordance with the religion they espoused.

The NHRC has "taken suo motu cognisance of a media report that a number of
unclaimed dead bodies are piled up in the mortuary of the district hospital, Raipur,
Chhattisgarh, as there is no place allotted for their last rites, which are being performed
by an NGO", it said.
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Mumbai News: NHRC Issues Notice To BMC For Human Rights Violations
Over Unsafe Manual Scavenging In M East Ward

https://www.freepressjournal.in/mumbai/mumbai-news-nhrc-issues-notice-to-bmc-for-
human-rights-violations-over-unsafe-manual-scavenging-in-m-east-ward

Thursday, September 18, 2025, 07:58 PM IST Manoj Ramakrishnan

The National Human Rights Commission has issued notices to the commissioner,
Brihanmumbai Municipal Corporation, district collector, commissioner of police, and the
assistant municipal commissioner, M East ward, saying that the BMC is violating human
rights by permitting manual scavengers to clean sewage drains with bare hands, risking
their health and lives.

Mumbai: The National Human Rights Commission has issued notices to the
commissioner, Brihanmumbai Municipal Corporation, district collector, commissioner of
police, and the assistant municipal commissioner, M East ward, saying that the BMC is
violating human rights by permitting manual scavengers to clean sewage drains with
bare hands, risking their health and lives. The agencies have been asked to prepare a
list of victims of manual scavenging in the ward and reply to the notice by October 24.

Complaint From Citizens’ Forum

The notice was issued earlier this week in response to a complaint in April 2023 by the
Govandi Citizens' Welfare Forum, seeking the commission's intervention in stopping
blatant violations of laws forbidding manual scavenging, including the Prohibition of
Employment of Manual Scavengers and their Rehabilitation Act, 2013.

Evidence of Unsafe Conditions

Advocate Faiyaz Alam Shaikh, convenor of the citizens' group, said they provided the
commission photographs as proof that labourers were working in unsafe conditions in
Kamala Rajan Nagar and Baiganwadi in M East.

Dinesh Berdia of Sangharsh, a group working for the abolition of manual scavenging
and the caste-based exploitation involved in the work, said, "Govandi residents brought
it to the notice of the human rights commission, but it is happening all over Mumbai.
Contractors entrust the work to subcontractors who hired unorganised labourers. They
do not care about the lives or health of the workers and their families," said Berdia.

BMC’s Tender Process and Reality on Ground

The commission said that the BMC appoints contractors by inviting tender for desilting
of minor drains, road side drains and culverts by using manpower and machinery. The
contractor removes silt and floating material from minor nallahs and road-side drains by
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deploying labourers and machinery as these are storm water outlets meant to carry
rainwater discharge.

However, human rights activists pointed out that in Mumbai, storm water drains have
become sewage lines, with illegal discharge of domestic and industrial waste.

NHRC Rejects BMC Safety Claims

In an earlier reply, the BMC had told the commission that desilting is done by manpower
with safety gears, such as hand gloves, helmets, reflecting jackets, safety shoes, with
contractors penalised for lapses. In case the drains are difficult for cleaning equipment
to access, contractors use labourers, but under precautions and safety advice of a
medical officer.

The commission debunked the claims, saying that labourers were found cleaning
gutters with bare hands and the concerned authorities failed to explain this in their
report dated August 25, 2023. The commission further stated that even if it was the
contractors who employed labourers for cleaning the gutters, it does not absolve the
principal employer - the BMC - of their liability for safeguarding the manual scavengers.

Pending Response Could Lead to Coercive Action

The commission said that there appears to be a violation of the 2013 law. The
commission said the M East ward has not replied to its show cause notice in May 2024,
as to why a compensation of Rs 50,000 each should not be given to manual scavengers
for violation of their human rights. The commission said that failure to reply to the notice
will lead to coercive process under the Protection of Human Rights Act, 1993.
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NHRC, India takes suo motu cognizance of the reported burning of a
woman by a group of people in Farrukhabad district, Uttar Pradesh

https://orissadiary.com/nhrc-india-takes-suo-motu-cognizance-of-the-reported-burning-
of-a-woman-by-a-group-of-people-in-farrukhabad-district-uttar-pradesh/

September 18, 2025 Bureau

The National Human Rights Commission (NHRC), India has taken suo motu cognizance
of a media report that a woman was doused with petrol and burnt alive by a group of
people in Farrukhabad district, Uttar Pradesh on 6th September, 2025. The victim had
gone out to buy medicine for her daughter when she was assaulted. Later, she
succumbed to her injuries at a hospital.

The Commission has examined the contents of the news report, if true, raise a serious
issue of human rights violations. Therefore, it has issued notices to the Chief Secretary
and the Director General of Police, Uttar Pradesh, calling for a detailed report on the
matter within two weeks.

The report is expected to include the action taken against the perpetrators and
compensation, if any, provided to the next of kin (NOK) of the deceased.
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NHRC takes suo motu cognisance of doctor shortage at ESIC hospital in
Faridabad

https://www.lokmattimes.com/national/nhrc-takes-suo-motu-cognisance-of-doctor-
shortage-at-esic-hospital-in-faridabad/

September 19, 2025 01:10 IST

New Delhi, Sep 19 The National Human Rights Commission (NHRC) has taken suo
motu cognisance of a media...

New Delhi, Sep 19 The National Human Rights Commission (NHRC) has taken suo
motu cognisance of a media report highlighting difficulties faced by patients due to the
lack of doctors and infrastructure at the super speciality ESIC hospital in Haryana's
Faridabad.

According to the press report, more than 6.5 lakh ESIC cardholders from Palwal and
Faridabad, along with patients from Delhi, Noida, and Gurugram, depend on the
hospital for treatment of serious ailments related to heart, cancer, neurology, and
intestinal infections.

Patients reportedly have to wait for several hours even in the emergency ward.

The report further stated that the Cardiology department has been without a doctor for
the past month, and specialist doctors are engaged on a part-time basis.

The Dean of the ESIC Medical College has reportedly admitted that there are currently
no specialist doctors available in the hospital. Taking note of the report, the apex human
rights body observed that the contents, if true, raise serious concerns of human rights
violations.

The NHRC has issued notices to the Haryana Chief Secretary and the Chairman o the
Employees' State Insurance Corporation (ESIC), seeking a detailed report on the matter
within two weeks.

Established under the Protection of Human Rights Act, 1993, the NHRC, an
autonomous statutory body, is an embodiment of India's concern for the promotion and
protection of human rights.

Its primary role is to protect and promote human rights, defined as the rights relating to
life, liberty, equality, and dignity of individuals guaranteed by the Constitution or
embodied in international covenants and enforceable by courts in India.

The apex human rights body has the power to take suo motu (on its own motion) action
based on media reports, public knowledge or other sources, without receiving a formal
complaint of human rights violations.
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NHRC seeks report on 'very bad condition' of govt health centre in MP's
Jabalpur

https://www.lokmattimes.com/national/nhrc-seeks-report-on-very-bad-condition-of-govt-
health-centre-in-mps-jabalpur/

September 19, 2025 00:00 IST

New Delhi, Sep 18 The National Human Rights Commission (NHRC) has taken suo
motu cognisance of a media...

New Delhi, Sep 18 The National Human Rights Commission (NHRC) has taken suo
motu cognisance of a media report highlighting "very bad condition" of a government-
run primary health centre (PHC) at Barela in Madhya Pradesh's Jabalpur.

According to the press report, although four doctors are posted at the health centre,
none reportedly attend duty during the night.

Patients, particularly those injured in accidents, are often referred to the District Hospital
even for first aid and basic treatment.

In some instances, the absence of doctors at the PHC has reportedly resulted in the
loss of lives.

The report also said that the lack of night-time medical services makes it impossible to
conduct medico-legal examinations for accident victims.

Police officials bringing patients for medico-legal examinations are forced to take them
to the District Hospital, causing delays and unnecessary inconvenience in providing
lifesaving treatment.

Taking note of the report, the apex human rights body said that the contents, if true,
raise serious concerns of human rights violations.

The NHRC has issued a notice to the Madhya Pradesh Chief Secretary seeking a
detailed report on the matter within two weeks.

Established under the Protection of Human Rights Act, 1993, the NHRC, an
autonomous statutory body, is an embodiment of India's concern for the promotion and
protection of human rights.

Its primary role is to protect and promote human rights, defined as the rights relating to
life, liberty, equality, and dignity of individuals guaranteed by the Constitution or
embodied in international covenants and enforceable by courts in India.

The apex human rights body has the power to take suo motu (on its own motion) action
based on media reports, public knowledge or other sources, without receiving a formal
complaint of human rights violations.
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NHRC takes suo motu cognisance of unclaimed bodies piling up in Raipur
mortuary

https://www.sakshipost.com/news/nhrc-takes-suo-motu-cognisance-unclaimed-bodies-
piling-raipur-mortuary-454060

Sep 19, 2025, 00:25 IST

New Delhi, Sep 19 (IANS) The National Human Rights Commission (NHRC) has taken
suo motu cognisance of a media report that a number of unclaimed dead bodies are
reportedly piled up in the mortuary of the Raipur District Hospital in Chhattisgarh, due to
the lack of space for their last rites.

The report states that an NGO has been performing the funerals, while three
unidentified bodies have not even been sent for post-mortem examinations since last
week.

Taking note of the report, the apex human rights body observed that the contents, if
true, raise serious concerns of human rights violations, as the dead also deserve to be
treated with dignity and in accordance with their religion.

The NHRC has issued a notice to the Chhattisgarh Chief Secretary, seeking a detailed
report on the matter within two weeks.

The Commission had previously issued an advisory in 2021 emphasizing the need to
uphold the dignity and protect the rights of the dead. It noted that the right to life, fair
treatment, and dignity under Article 21 of the Constitution of India extends not only to
living persons but also to their dead bodies.

According to the press report, the district administration had allocated three acres of
land for the last rites of unclaimed bodies about three years ago, where the last rites of
over 800 unclaimed bodies were performed by the NGO.

The land could reportedly be reused after refilling of the soil, but no action has been
taken by the administration so far.

Established under the Protection of Human Rights Act, 1993, the NHRC, an
autonomous statutory body, is an embodiment of India's concern for the promotion and
protection of human rights.

Its primary role is to protect and promote human rights, defined as the rights relating to
life, liberty, equality, and dignity of individuals guaranteed by the Constitution or
embodied in international covenants and enforceable by courts in India.

The apex human rights body has the power to take suo motu (on its own motion) action
based on media reports, public knowledge or other sources, without receiving a formal
complaint of human rights violations.
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NHRC seeks reply in 2 weeks from UP govt on ‘burning’ of woman in
Farrukhabad

https://www.sakshipost.com/news/nhrc-seeks-reply-2-weeks-govt-burning-woman-
farrukhabad-453883

Sep 18, 2025, 17:00 IST

New Delhi, Sep 18 (IANS) The National Human Rights Commission (NHRC) has sought
a report within two weeks from the Uttar Pradesh government and the state police chief
over a woman being allegedly doused with petrol and burnt alive by a group of people in
Farrukhabad district, an official said on Thursday.

The NHRC issued the direction after taking suo motu cognizance of a media report over
the September 6 incident, said the official in a statement.

According to the media report, the victim had gone out of her home to buy medicine for
her daughter when she was assaulted. Later, she succumbed to her injuries at a
hospital.

“The Commission has examined the contents of the news report, if true, raise a serious
issue of human rights violations. Therefore, it has issued notices to the Chief Secretary
and the Director General of Police, Uttar Pradesh, calling for a detailed report on the
matter within two weeks,” said the NHRC official in a statement.

The government and police chief’s report is expected to include the action taken against
the perpetrators and compensation, if any, provided to the next of kin of the deceased, it
said.

In a separate case, the NHRC sought a reply within two weeks from Chhattisgarh
government after taking suo motu cognizance of a media report that a number of
unclaimed dead bodies had piled up in the mortuary of the District Hospital, Raipur,
Chhattisgarh as there is no place allotted for their last rites.

The media report said that the responsibility for cremations is allotted to the NGO.
Reportedly, three unidentified bodies had not even been sent for post-mortem
examinations since last week, said statement.

“The contents of the media report, if true, raise a serious issue of violation of human
rights as the dead also deserve the last rights with dignity in accordance with their
religion. Accordingly, it has issued a notice to the Chief Secretary, Government of
Chhattisgarh, seeking a detailed report on the matter within two weeks,” it said.

The Commission had also issued an advisory in 2021 for upholding the dignity and
protecting the rights of the dead. It said that it is a well-accepted legal position that the
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right to life, fair treatment and dignity, derived from the Article 21 of the Constitution of
India, extends not only to the living persons but also to the dead.

According to the media report, carried on September 9, 2025, the district administration
had allocated three acres of land for the last rites of unclaimed bodies about three years
ago, where the last rites of over 800 unclaimed bodies were performed by the said
NGO.

Reportedly, the land could be re-used after refilling of the soil, but no action has been
taken by the district administration so far.
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Chhattisgarh: NHRC takes suo motu cognizance of piling up of unclaimed
dead bodies in Raipur hospital

https://www.newsx.com/india/chhattisgarh-nhrc-takes-suo-motu-cognizance-of-piling-
up-of-unclaimed-dead-bodies-in-raipur-hospital20250918190101-73394/amp/

September 18, 2025 19:08:07 IST

New Delhi [India], September 18 (ANI): The National Human Rights Commission
(NHRC), India has taken suo motu cognisance of a media report that a number of
unclaimed dead bodies are piled up in the mortuary of the District Hospital, Raipur,
Chhattisgarh, as there is no place allotted for their last rites, which are being performed
by an NGO, according to an official press release.

Reportedly, three unidentified bodies have not been sent even for post-mortem
examinations since last week, the release said.

The Commission has observed that the contents of the media report, if true, raise a
serious issue of violation of human rights, as the dead also deserve the last rites with
dignity in accordance with their religion. Accordingly, it has issued a notice to the Chief
Secretary, Government of Chhattisgarh, seeking a detailed report on the matter within
two weeks.

The Commission had also issued an advisory in 2021 for upholding the dignity and
protecting the rights of the dead. It said that it is a well-accepted legal position that the
right to life, fair treatment and dignity, derived from Article 21 of the Constitution of India,
extends not only to the living persons but also to their dead bodies, the release said.

According to the media report, carried on September 9, the district administration had
allocated three acres of land for the last rites of unclaimed bodies about three years
ago, where the last rites of over 800 unclaimed bodies were performed by the said
NGO. Reportedly, the land could be reused after refilling of the soil, but no action has
been taken by the district administration so far, the release stated. (ANI)
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NHRC seeks report on 'very bad condition' of govt health centre in MP's
Jabalpur

https://m.sakshipost.com/amp/news/nhrc-seeks-report-very-bad-condition-govt-health-
centre-mps-jabalpur-454053

19 Sep, 2025 00:00 IST

New Delhi, Sep 18 (IANS) The National Human Rights Commission (NHRC) has taken
suo motu cognisance of a media report highlighting "very bad condition" of a
government-run primary health centre (PHC) at Barela in Madhya Pradesh's Jabalpur.

According to the press report, although four doctors are posted at the health centre,
none reportedly attend duty during the night.

Patients, particularly those injured in accidents, are often referred to the District Hospital
even for first aid and basic treatment.

In some instances, the absence of doctors at the PHC has reportedly resulted in the
loss of lives.

The report also said that the lack of night-time medical services makes it impossible to
conduct medico-legal examinations for accident victims.

Police officials bringing patients for medico-legal examinations are forced to take them
to the District Hospital, causing delays and unnecessary inconvenience in providing
lifesaving treatment.

Taking note of the report, the apex human rights body said that the contents, if true,
raise serious concerns of human rights violations.

The NHRC has issued a notice to the Madhya Pradesh Chief Secretary seeking a
detailed report on the matter within two weeks.

Established under the Protection of Human Rights Act, 1993, the NHRC, an
autonomous statutory body, is an embodiment of India's concern for the promotion and
protection of human rights.

Its primary role is to protect and promote human rights, defined as the rights relating to
life, liberty, equality, and dignity of individuals guaranteed by the Constitution or
embodied in international covenants and enforceable by courts in India.

The apex human rights body has the power to take suo motu (on its own motion) action
based on media reports, public knowledge or other sources, without receiving a formal
complaint of human rights violations.

Disclaimer: This story has not been edited by the Sakshi Post team and is auto-
generated from syndicated feed.
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TSR 3 QR SR b YA[g H U AERY dl R BRIG TRDR
Dl ey BT

https://hindi.theprint.in/india/nhrc-issues-notice-to-chhattisgarh-government-over-
unclaimed-bodies-lying-in-raipur-hospital-mortuary/870530/?amp

18 September, 2025 Rakhi Sureah

Tt faeett, 18 RidaR (1) I THAIRIGR SIERT (TTTTSRE) 7 §ewidaR &l
TG WHR B 3 Hifgar Ruid & nyR wR Aifeq okt fovan g, S+ gran fosan war
o AR T SRUAT & XATE W H3 ATATRY X TS &, Hifds 3 3ifad IR & fog
ST IR R B8 w18 Fufid 7e) & 718 2|

{TANT A Teh 99 H gl fob “Taa! Bl 4l 3! STRYT & SR TTRAT & 1Y 3ffay AwpR
&1 HRBR 51"

TH 991 & IR, TITISRY! A Hifgar KUl & SR W Wd: I fer g

3TN A &gl foh afe Hifgar Raid &1 dee ugh § df “g8 AMaIiteR Icae- o TR A
g, T Jad! &I Ht TR sifdd TR &1 SR g1

FI H @g1 T o fUSd Jwarg ¥ 9 SiTd /19 &1 HUd dR IR UReHATCH o forg ot gt
ST T ¢

STANT A BURATG WBHR & &7 IfId & Aifey SR R &l Jurg | fawgd Rure anft g1

AT = g8 1t FeT fh 2021 & I Tdw! Bt TRAT 3R AAGRI o1 e & oy T wRrmef
SR o AT

R & AR, HRAG AU & 3wse 21 F U Sitad, g0l IagR SR TRHAT B
fYPHR T Had oiifdd Afadal, sfeh I Ud d i fawaia g g

¥  aran T o Hifsar KU & SR, At RideR &1 UH1iRid WeR # odran T o7 fe
T TR = AT i WTe Uga AraTi ¥ral & Sifad TR & e fF uws yfty
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TSR 3 YR SR o YA[g H U AEIRY dl R BTG TRDR
Dl ey BT

https://www.ibc24.in/country/nhrc-sends-notice-to-chhattisgarh-govt-over-unclaimed-
bodies-lying-in-mortuary-of-raipur-hospital-3258355.html

September 18, 2025 10:30 pm IST Rakhi Shuresh

Tt faeett, 18 RidaR (1) I THAIRIGR SIERT (TTTTSRE) 7 §ewidaR &l
TG WHR B 3 Hifgar Ruid & nyR wR Aifeq okt fovan g, S+ gran fosan war
o AR T SRUAT & XATE W H3 ATATRY X TS &, Hifds 3 3ifad IR & fog
ST AR W BIS oT8 Fuild 781 o1 78 21

{TANT A Teh 99 H gl fob “Taa! Bl 4l 3! STRYT & SR TTRAT & 1Y 3ffay AwpR
&1 HRBR 51"

TH 991 & IR, TITISRY! A Hifgar KUl & SR W Wd: I fer g

3TN A &gl foh afe Hifgar Raid &1 dee ugh § df “g8 AMaIiteR Icae- o TR A
g, T Jad! &I Ht TR sifdd TR &1 SR g1

FI H @g1 T o fUSd Jwarg ¥ 9 SiTd /19 &1 HUd dR IR UReHATCH o forg ot gt
ST T ¢

STANT A BURATG WBHR & &7 IfId & Aifey SR R &l Jurg | fawgd Rure anft g1

AT = g8 1t FeT fh 2021 & I Tdw! Bt TRAT 3R AAGRI o1 e & oy T wRrmef
SR o AT

R & AR, HRAG AU & 3wse 21 F U Sitad, g0l IagR SR TRHAT B
fYPHR T Had oiifdd Afadal, sfeh I Ud d i fawaia g g

¥  aran T o Hifsar KU & SR, At RideR &1 UH1iRid WeR # odran T o7 fe
T TR = AT i WTe Uga AraTi ¥ral & Sifad TR & e fF uws yfty
3rafed @1 off, 58T U TR-TRBRY TS gRT800 ¥ i <a o1 3ifad TTeR fhar o
Ecakd

f¥OrE o g1 T fh Qo YA P ST WRHR R & IuAT H T S el T, A 8|
I el U= A 39 UdY | s HRaR ol pi gl
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AHAIIBR AT Ugdn e afa=1 & fora™ &1 O &1 drdel

https://www.livehindustan.com/uttar-pradesh/badaun/story-police-misconduct-leads-to-
innocent-farmer-s-death-in-binawar-human-rights-commission-involved-
201758235086378.html

Fri, 19 Sep 2025 04:08 AM

Badaun News - TSR YT &5 & YRS TTid H Yo &1 Gfa=T & SR MR B Al &
T | IO fTeneaes sroitd ared = AN 3§ Rrerd & 6 a8 gy & arRar! 3R
Ifie &1 ulkuma g1 =i gy ...

fSFTaR YT &3 & YeREs Ta # G a1 & SR QAR ST Hid BT A P
AFATIGR AN a6 Ugd T ¢ | B fSTameger sroiid argd = ST &1 Ridrad Hold
gU Fgl [ gy Urior &t Hid e &1 aToRarg! $iR Saiie &1 oo ¢ | Rera §
A T & 15/16 RidaR 1 Id B 12 I b AU o fog ugt fomrar gferw A
Mg # TR & dTeR Y Tg MR BT SISTTI USRI 98 U & Jd A IR usT 3R 3! Aid
B TS| 3fSid UTed 3 Fel b AMHR HT Big RIS Sfagry Tt o1, 39 W fosdt um o
HIS YheH gof el Ul

Ig - o9 STHH TR Wt 3R Holg! #X 30+ <fi- o=l &1 U¢ UTdl g1 4Tl Ul I8l &l
ToR gt oY, 3fd 9= 3FTY B MU 8 | S foraedes 3 SmanT ¥ 39 W A &I ATds
S, I gferae il )R HRaTs 3R HifSd uRaR &1 50 TRg $Ud Gfrasl faam &1 Jif
okt




S% AMAR UJALA, Online, 19.9.2025
¢

Page No. 0, Size:()cms X ()cms.

-
R L

NATIONAL HUMAN
RIGHTS COMMISSION

Amar Ujala

Budaun News: HHATY®HR TN dh UgT JMbR P HId BT HTHA

https://www.amarujala.com/uttar-pradesh/budaun/the-case-of-shakirs-death-reached-
the-human-rights-commission-badaun-news-c-123-1-bdn1012-147275-2025-09-19

Fri, 19 Sep 2025 02:01 AM IST Burea

&g | foATaR o1 89 & JuRwS TMid § Yferd & Gfasr & SR QMR BT A BT WA
ST AHATYSR SN I Ugd 1 3| i fcieas sreild arad - 39 Ul B
RIBrd ST A &1 g1 WY & R SR Garas & Jif Bt g

I5i- aar foh 15 RdaR 31 I7d SR gierd M awhRl &l Gdhs & e 9uRAs § gfomm
&l ot ST IR g 7 TR & 918X 1 Xg XMBR Pl Srer| S 98 98 UM & Wd A iR
TST 3R IH! Hid 81 T3 | Sarn fob 2nfepr IR fbdt 4T & HepaHT gt el T SR A
IUPHT HIs TR SIAGH UT| T§ G-I o191 THIA BT AP T 3R He-Id-Avig] dd
3 T =l BT UTeH-UI0T BT AT Tt & A 8 O 31 ITb a7 31 8 MW | I/
AFATIGR TN ¥ §9 A S TS STid HRIY oI, G G il IR ®RaTs [y
WM 3R PR P IRAR Bl 50 TRT ST GG 7 BT AT B 2
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IOTRARR: Hicrel Ul IR Afal HHf &1 fUers 3R a¥el! &1 3RIY,
TGRS Ggar JrHdl
https://firstbihar.com/bihar/muzaffarpur-news/muzaffarpur-college-principal-assault-
woman-staff-human-rights-417728

Thu, 18 Sep 2025 08:58:18 PM IST Manoj Kumar

TR & faw[ed ARG Rig $ex wias § Urami W dfgdr &4l & fUerg ik &) arg
FUY A BT 3RIY, HHA Ggdl AHAISHR S|

MUZAFFARPUR: a0RQR & faW[¢d TRII0T Rig Sex dicsl &I Urami HHRT gt A
3T Hicro & Jd HH HHERSAT AR Rig & 1Y DR 30 g Ficrs & g avfa waf
HHAR! GTH B STHDBR Pels DR &1 | HART [GTH B Sa-1 SRgH! I ART T BT IqHT
SIS I8! UTfHe WA &g | §ofT 3R S8R sas & forg Rfdbcid! 7 39
THHUHIHTT YBR R &1 de Afgel o1 Selrel ga|

T Ia Bt Forel & YR 8R UMT & & TRAT R faw[ed ARMu {8 $ex wias J agy
g HHf & TU N FAR! YGTH ST HRl ¢ | FART WGTH B! Dicsl & el gRI &l
ARG =0T B AN P of @1 § SR 7 &7 TR DIcol J S B DI UHeb! &l et g
Q- A & ARG T ¢4 I T B 41,3 91 TR W] $ART I @1 99 I8 @l A
UG HT HET & B a8 Bladl B did 16 RydweR &1 13 2 & I uramat & wer o gara
T W81 IR Siarsl & Jd HH! HrERe AR Rig 96 §U 3,96 W9 Ul & Hef o
ggdl df Ul 30 Héf ¥ Fdd 718 39§16 STHRSAT AR Rig = Tad fad I Ie-d
& TSt BT Ueq Wi a1 3R Ieawion H-T aTgl fore! foRiY Je-H & gRI forar |

ISP e, HHRST AR Rig 3 UGTH I ARA Ued o iad uramat 1t 3o se | 31 T8
3R I 7 Ha®HR e 9 P sRgH! ¥ Uled T | ETH BT 3RIY § B W] $ART SIwh
3R HHRSAT TR g 3 Y77 & RR R dig & IS A UeR a1 iy ag ga 81 18|
SRAAEARIT H I 3 B9 H S8l & IRBRT 3 drd | Yl R T dfes fRifdaan!
3 Y8R AT g Y THHUAATT T YBR B 01| TIHUAHIT | I[EH BT 98k sl
BT 3D §Ig a8 1Y IR R AT 7T 3R WIfHDT 8 3Mde &f afd e & gR1
31t s urufdrept +ft sifpd weT fobar man €1

AT &Y A WifSar 3 AaeR Al & Sifdgedr Tg.&.3m 9 fielt 3R 3% Aregn I
TN, STeH, Tauad! gigd 9t ReR srafeadi o 3mded & | AFd & a9 | AHaIaR
SIRaadT TH.%.311 = §AT &1 I8 HHe H1! 1R § 3R 0l H1w! S8 9 9eRTS G5 o,
3% RR IR e & A9 39 910 &1 WY FHRAT1 g DI 37 1Y HTH! SgH F ARUIE o
TS 8 1Yo & gR1 31t ah QI o faves TTUTih! gt g1 fosal STHT 1w 339G 6|
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fEDHd Dlaisl SRUATA § TRIST DI gl A HIcl, AHAHR SN A for
G, BT BT TR S[AAT
https://mpcg.ndtv.in/madhya-pradesh-news/jabalpur-medical-college-hospital-
patients-were-bitten-by-rats-the-human-rights-commission-took-note-9298205

f&der 18, 2025 09:35 am IST Ambuj Sharma

MP News: Af$®Hd Bics H U dHeld IR &R ITd HRId 5 I ¥ T fhT oI &,
2% J1A9[G g gRT ARGl & Pl BI g JHH 31 I8! 3.

Madhya Pradesh News: T TR & SEagR & AdTel GHUYEHSE 919 Afgdhd Pic
3RTATd H FRIST 3R 3R Bl gl gRT BIC O &1 AT Jof U sdl off 38T §. 8T o
B RN faUTT & are & Yl RigRT Fardt 25 auifa gaddt, dtama FHardt 50 aifa afgern
3R IUHT 91 gg! & g9 & RIHR gU 3.

gadt ®I 9 RydeR F1 Id BT R A PHIeT T, ITAR & 916 fSwrst R foar mar. &,
TiRd B TSt 3R 3Ta foT 3T o o WY R i <@t A gran &= faar.

Rrerad & &g o e T8l

GRS &1 HET & fob IR-SR RSB SR & Frace SRUAT Jae 3 His 319 S|
e fobu. HTHeT HIfSaT § 311 & §Tg HAUGR AT 3MfUBR AN = Hi Tad: T fera.
3TN & HAAeD e IoNd PHR 8- B THd UId - UYH AT 34 AHATIBR
g9 &1 ATHE A 8T AfSHd diasl & S § T HRIHR U A1g H Ufdded ART §.

TR, AfSHA Picrol YEET 7 HRATS Hd gU URE Held B dIel 3P HUT TR 50
TR ¥ H1 JHFAT T 3R HU & YURATGoR I SlaTe-dad (har §. 1Y g SRydrd
Steferes A <A Tewdta oifg wfitfa wfed &t g, St i foat o faid ot

TRAdd § fb AfSHa Fiast H IR deld IR g I1d Hd 5 ARG T W [hT 1 .
5P STA[E g gRT ARSI Bl BIe BT geTd I 311 e 2. s d1 e i
GRID! R Yot & Jgi T R [gar, ARIel & TRl gRT ars! & HieH o ST,
URIR A SHTE-SITT8 WHT ST 3R ais! & Uie Als[g e 34! JeT 9918 3.

FHadeR 7 HRATS & fou Fdw

FHadex Jgag Rig F ot geT1 & a1e TERAT fauT &1 FRier far ok it o faars
P HRATS B P AW U, yaed 7 sy faan § 7 gt & v 9l iR faviy
& I T ge1sft & GRIGRY AhA BT HIRI Y STE.




